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In theCentral Adrnin istr rdt iv/a Tribunal
Principal Qonch, Neu Delhi

F\Gqn. Nd, '• 'i

1, DA-2036/88
Date; 4. 9, 1 992,

Shri Sudsrshfin Kumar - Aoalicant

Chisf Socretary,
Dal hi Admn,

2. CA-124/89

Smt, Kusum Kaushik

\! DP s u s

.... R ssoond ant s

Ap pi icant

1/ er sus

.... n espond ont sChisf Secretary,
Oclhi fldmn,

F or the Applican t

F nr the F<BSQondents

Shri B.K. Agggrual, AduocnbG

Mrs, Aunish Ahlauat, Advocate

CDRAj^; Hon'ble T'lr, P. K, Kartha? Uic s-Chalr man (3udl,)
Hc-n'ble Plr, Ohoundiyal, Administrative T'Tember,

1, iJhether Rsportars of local papers may bs allowsd to see
the judgGmant?

2, To 09 referred to the Reporter cr net?

(Dudgsment of the Bench delivered by Hnn'ble
f'lr. P.K. Kartha, Uic e-Chai rman )

The qu Gsti ens!'-'net her applications filed by the
I

employees caf the erstuhile Sano,tn.n Dhrirm Ayurvedic Collage,-

T'lalka Ganj Chouk', Delhi, are maintainqble in this Tribunal •

and uhether they are entitled tc the reliefs sought by them,

ara in issue before us. It is proecscd to deal uith them,

in common judgement.

«...2..,



0

„ 9 _

2. It may be mentioned at the sutset that the

aforesaid issuGs had boGn considGred in the judggrnsnt

of this Tribunal dated 25. 10, 1991 in 0A~1340/88 ^^jnd

connected mattars (3mt. Nirmal Rni r-nd Othsrs s. The

t

Chief Secretary, Delhi Administration nnd Another) to

which both of us ware parties. SLP (Ciuil) Wds, 3524-25/

92 filed by the Delhi Admihi st rnti on agninst the aforesaid

judqemsnt of this Tribunal u,ns dismissed by the Suoreme

Ccurt after hearing both parties by crd ar d nt ad 21.7,92,

J. Apolicant in 0:A-2036/88 uas appointed as Clerk-

cum-StorFjkespar u.e.f, 1, 6, 1985 uhilc the applicant in

0A~1 24/89 uas appointed as Lecturer vj.s,f. 10, 1, 1986,

The services of applicant in OA-2036/88 iJere terminated

by the impugned crd-ir dated 18, 7, 1988 uhile the seruices

cf aoolicant in OA-124 / 89 uere terminated by the impugned

ord -r dated 11. 11, 1988. They hav/e prayed for setting

aside and quashing the af ere said imougn ed , oio ej. s cf

termination and for their reinstatement uith all conse-

ruential benefits, including regular oay-scales,

4^ In the judgement cf this Tribunal dated 2o.10.1991

in Smt. Nirmal Rax's case, the Tribunal has 'concluded on •

the basis of the material placed before it that the Delhi

Administration took ouer the management of the College' m

question in oublic interest. Therefore, tR^ribunal held

that it would not OB fair and just to terminate the services
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of the staff on the nlaa that the Collago hns 0900

clos-...d doun aftsr April, 1991 examinations without making

a nrcoer schams for rodoaloying such staff. As the r^soondonts

had taken over the management of the Collogg in public

interast, the srstuhile staff of che management of the

College becor^es the staff of the Delhi Administration uiho

are bound to prouida alturnatiuB placement for them in

accordance uith the scheme to bs formulated to protect the

serv/icB conditions of such staff. Accordingly, the TribunsJ

Dver-ruled the preliminary obj ecti on s r ai ssd by the

resDenJonts as to the maintainability of the apolicati on3,

The respondents u er e directod to treat the applicants as

the employees of the Delhi Administration uho had been

rendered surplus consequent upon the closure cf the Sanctan

Qharam Ayurvsdic Col logo u.e.f. April, 1991, A direction

was issued to the r espbnd in t s that the applicants sho.ll

be given alternatiue olocemont in posts in the Dolhi

Ad ra in i str at i on comiiien sur at a with thair qualifications and

exosriencG in accardance with the aporopriata scheme oraparad

by them. T hoy would also be entitled to pay and allowances

for the period of take over of the Han aq em ant of the said

College till they are given alternatiuo jobs and all

CG5n sequent! .".1 benefits.

5. Since the facts of the present applications as wsll

as the issues inuolued therein are identical, we follow the

Qt--
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r,.-L.ic of Lhs judgsmenu of the Tribunal dated 25,l0,iggi

in Sint, I'tirmal Rai's cnssj msntionsd ab ou b,

6, Accordingly, ths applications ar a disposed rjf uith

the following d ir t3ct i no s:-

(i) Tha respondents shall treat the aoplicants

as ths stTiplo'/ees of ths Delhi Administration

uhc haus bssn rondered surplus conssguent upon

the closuro of the Sanatano. Dhorm Ayuruedic

Collega ij.b. f. April, ic-gl.

(ii) IJrs set aside the impugnad order of tsrmination

of ssrv/ices d at od 10. 7. 1,988 in OA-2036/88 and

the impugned order of termination dated

1 1 . 11. 1988 in OA-1 24/89. The respondents shall

giv79 to the applicants alternativ/e placement

in the posts in the Delhi Administration,

commensurate uith their qualifications and

exporionce, in accordance uith an appropriate

scheme to be prsparad by tham, as directed in
/

Smt, Mirmal R ai ' s case,

(iii) 'The respondonts shall pay to the applicants

regular scales of pay in the ccrresponding

oDsts uhile giving them alternative olacement

in t he Delhi Administration. Thoy would also

ba entitled to the prdy and allowances for the
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period from the'take over cF the rinnagement

cf the said College till they are given

altarnatiuG jobs.

(iu) The respondents shall comply with the above

directians sxpad i tiou sly and preferably within

a period of three months frnm the date of

recsiot of this crder. There uill be no

order as to costs,

7. Let a copy of this order be placed in both the

Cose files,'

Jo jv. / -C.
{B.N, Ohoundiyal)

Administrative T'lember

8

(P.K. Kart ha)
Vi c e~ Chair man (3 ud 1. )


